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Facilities /benefits to members of Asso-
ciations of Kendriya Vidyalaya San-
gathan under JCM Scheme

3049. SHRIMATI BIJOYA CHAK-

RAVARTY:
i SHRI ASHOK NATH VERMA:
- SHRI RAM AWADHESH
SINGH:
=-—- . KUMARI SAYEEDA KHA-
R TUN:
- SHRI YALLA SESI BHUSHA-
NA RAO:

DR. BAPU KALDATE:

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleaged
to gtate:

(a) whether Government propose to
extend the facilities/benefits which
are admissible to the recognised asso-
ciations/federationg of the Central Go-
vernment employees to the office-
bearers of similar associtions under
JCM Scheme of Kendriya Vidyalaya
Sangathan; gnd

(b) 1f so, the details thereol and if
not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINI-
STRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI L. P.
SHAHI) : (a) and (b) The
facilities /benefits as indicated in
the enclosed Statement have already
been extended to the Recognised Ser-
vice Associations of the Kendriya Vi-
dalaya  Sangathan. (See below) The
other facilities as ¢ >licable to the
service associations of the Central
Government employees are being
examined, VIR FE SR

Statement S

Facilities { benefits 10 the recognised
service Associations of  Sangathan
- employees
I. Special Casnal leave:

(a) Special Casual leave tq office
bearers of the recognised service asso-
ciations upto maximum period of 20
days in a calendar year for participa-
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tion in the activities of the Associa~
tions.

(b) Special Casual leave upto 10
daysz in a calendar year will be ad-

missible to outstation members of
executive committee to attend its
meetings. AT

(¢) Special Casual leave upto 5 dayg
in a calendar year would be admissi-
ble to local delegales and local mem-
bers of the executive committees for
all recognised associations for atten-
ing meeting of the association.

It is however, clarified that those
who would be availing of casual leave
in their capacity as office-bearers,
under (a) will not be entitled to avail
of casual leave separately in their-
capacity as executive members of (b)
and (c). '

The term “Agsociations/Union/Fe-
derations” cover only the main asso-
ciations, unions and federatins and
not any of their branches. The faci-
lity of special casual leave, would
therefore, be available to the office
bearers qf the main associationg and
not office bearers of the branch
unions/associations.

1. Supply of circulars, office memn-
rapdum ete. relating to servige
matters: Vol

In order to help the service asso-
ciations in their legitimate activities,
copies of orders containing decisions
of general interest relating to serviee
matters, circulars, office memorandum
etc. relating to conditiong qof serviee
of employees, which are not marked
Top Secret, Secret; Confidential or for
Office uge only may be supplied to re-
cognised associations of Sangatham
employees.

A -

The Sangathan orders convey the
current decisions of KVS which are
liable to be cancelled or amended from
time tq time. The fact that copieg of
such prders are supplied to associa—
tions does not constitute an assurance
that the conditions of service prescrib-
ed therein cannot be changed by Sang-
athan at any time without notice.
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The orders or contents thereof
should not be upblished in bulletians,
journals ete. or otherwise supplied to
persons other than members of the
association. Agsociationg should make
appropriate arrangements {o ensure
that copies of orders supplied to them
do not fall intg unauthorised hands.

1. Holding of meeting in office|vid-
yalaya premises:

The recognised associationg may be
normally permitted by the Head of
the Department to hold meetings on
the land outside the security zone qf
office/vidyalaya  premises, without
detriment to the security of office/vi-
diyalaya and without obstructions of
the office/vidyalaya work.

IV. Display of notices by the recog-
nised associzfions n Kendriyy '
Vidyalaya Premiges:

The recognised associations may be
permitied to display of notice of non-
conlroversial nature in office/vidya-
lays premiseg subject to the prior
approval notices.

The following are the matterg that
are normally allowed to display on
notices/Boards o; office/vidyalaya
premises:

(i) The date, time, place and pur-
pose of a meeting.

(ii) Statements of accounts of in-
come and expenditure of the
Unions/associations,

(iii) Announcements regarding
holding of elections  excluding can-
vagsing therefor and results there-
of,

(iv) Reminderg_to the member-
ship of the Association/Unions in
a general way about the dues out-
standing against them.

(v) Announcement relating to
matters of general interest to the
members of Associations/Unions
provided;

(a) they are not in the nature
of criticism;
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. + (b) they are not subversive of
_. discipline:

" "(c) they do mot contain objec-
tionable or offensive language;
and

(d) they do not contain attacks
on individualg directly or indirec-
tly;

The Associations who display the
notices in contravention of the afore-
said provisions will be liable to be
debarred from availing of thig privi-
lege without prejudice to any other
action that may be taken under the
rules, ol 1. o

Staff council under JCM in Kendriya
Yidyalaya
eyl
%050. SHRI GURUDAS DAS
GUPTA. .

SHRI YALLA SESI BHUSHA-
NA RAO:

SHRI ASHOK NATH VERMA:

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased
to state:

(a) whether a Staff Council has
been provided for under Joint Consul-
tative Machinery in Kendriya Vidya-
laya Sangathan;

(b) the details of jts members and
method of the composition of the
Council:

(c) whether there are any rules re-
garding conduct of Council’s business;

(d) if so, the details thereof; and

(e) the details of the business con-
ducted by the said Staff Council gn
the! 7th March, 1988 alongwith the
nameg of those who participated there-
in?.

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRI L. P. SHAHI): (a) Yes,
Sir,

(b) As in statement— T (See below)



